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(c) if not, the reasons for the delay 
.. lettling them under the jh .. "", 
j/wmpri scheme? 

The Minister of Works, Housl~ 
... 4 Urban Development (Shrl Mehr 
Vball4 lUaanlla): (a) No. 

(b) Does not arise. 

(c) In order to provide accommoda-
tion for about 50,000 eligible squat-
lers, only 25 sq. yards plots are bemg 
developed at present. Plots of 8U 
square yards are thrcfore not avail-
able for allotment to them includmg 
~hose evicted from Purana QUa 
Ttley will be considered. along wltn 
others, for allotment of tenements and 
80 ~quarc yards plots on rental baSIS 
as and when the tenements/plots are 
eonstructed/laid. 

DispellSllry for MadanJir Colony 

355. Shri Golshan: Will the Minis-
ter of Health and Family Planning 
be pleased to state: 

(a) whether it i. a ract that only 
one dispensary of Delhi Administra-
tion consisting of only one doctor is 
erving a population of more than 
twenty thousand Of the jhuggi 
;hompTi transit camp at Madangir; and 

(b) if so, the stcps being taken to 
provide adequate medical facilities to 
those residents'! 

The Minister of Health and Family 
Planning (Dr. Snshlla Nayar): (a) 
snd (b L One dispensary nnd one 
M,,(ernity and Child Welfare Sub-
ccntr(" under the Administrative con-
trol of the Deihi Municipal Corpora-
tion, ore functioning at Madangir. 
The di~p~nsary is under the charge of 
• whol.time Medical Offi""r. The 
Sub-Centre, which remains open an 
all week days is visited twice a week 
by a lady doctor. Palien!s requiring 
hogpitalisntion are refr.rred to the 
colony hospitals at Kalkaji and Mal-
viya Nagar or Safdarjur.r, Hoopital. 
'I'be medical facilities provided are 
eonsidered adequate. 

Jhnggl Jhomprl Scheme 

356. Shrl Gulshan: Will the Minister 
of Works, Honslne and Urban l)eve-
lopment be pleased to state: 

(a) whether it is a fact that under 
the Jhuggi Jhompri scheme, allotteea 
of 25 square yards plots in different 
Jhuggi Jhompri camps are to be nl-
l'oCed four-storeyed tenements instead 
of 80 square yards plots; 

(b) if so, the number of such four 
storeyed tenements under construc-
tion with their respective sites and 
the actual rent proposed to be fixed; 
and 

(c) the number of families proposed 
to be settled before the General Elec-
tions of 1967? 

The Minister of Works, Honslne 
and Urban Development (Shrl Mehr 
Chand Khanna): (a) No. There 
has been no change in the original 
scheme. To the eligible squatter. 
either plots of 80 square yards or tene-
ments will be allotted in duC" course. 
As the numbpf of eligible squatters is 
more than 50.000 for the present only 
plots of 25 sq""re yard. are beine 
allotted. 

(b) 5.000 tcne'l'l1ents have been sanc-
tioned for construction. Out Of these~ 
3,872 ten(>mcnts are under construc-
tion at the following sites: 

(i) Kalkaji 1,272 
(ii) Garhi Jharia 

Maria 384 
(iii) Raniit Nagar 

Khampur .s6 
(iv) G. T. Road 

Shahdara 496 
(v) Si'ampur 22' 

(vi) N aj afgarh Road 1,000 

TOTAL 3,82 

The rent of a tenement has been 
provisionally fixed at Rs. 32 per month. 
In C"al'e of pe~50ns whose income is 
less than Rs. 250 per month. subsi-
dised rent of Rs. 18 per month will 
be charged in the first year and It 




